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SHRI P. VENKATAS'ti:BBAIAH: 
It is not the intention of the Govem-
ment to "lout the Constitution, I have 

statad, after you. Sir, have made your 
observations that it is not our inten-
tion to avoid or to evade placin, the 
Commission's recommendations before 
the House. But before the Commis-
sion's recommendations are placed. 
Govermnent would like to place a 
comprehensive report based on the re-
commendations a~  by the Commis-
stone W"e have been taking steps ex-
peditiously .... (Interrup:'ions) and I 
have told.... (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: 
Why is this being made a prestige 
issue? 

SHRI P. VENKATASUBBAIAH: 
Government will try its best to place 
it on the Table of the House, during 
this session..... (Interruptions) 

SHRI ATAL BIHARI VAJPA YEE: 
We want a firm commitment. If there 
are any practical difficulties, we can 
understand. (Interruptions) 

SHRI P. VENKATASUBBAIAH: 
I may once again assure Shri Vaj-
payee and other hon. Members that 
what 1 have said is that during this 

session, Government is taking all steps 
to place on the Table Of the House. I 

will further add that Government will 
place the Report on the Table of this 
House during this session. 

12.10 hrs. 

RE. ADJOURNMENT MOTIONS 
ETC. 

SHRI INDRAJIT GUPTA (Basir-
hat): You are familiar with Chandi-
garh I think. more than any of us. It 
is a Unton Territory. It does not come 
under the state Governments either of 
Punjab or HalTcina. yesterday you 
!nust have seen in the papers that the 
police of this UniQll Territory, apart 
from brutally making a lathi cbarP 
•••• (Interruption.) 
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MR. SPEAltER: You could brio. it 
UJ'1der 377. I win allow.it. 

(Intet'TUptions) 

MR. SPEAxm: I cannot allow an 
,djournment motion on tbis. I can 
allow your mentioning it under 377. 

SHRI INDRAJIT GUPTA: You ask 
the Home Minister to make a atate-
mente 

MR. SPEAKER: If you bring it under 
377 I will allow it. 

(Interruptions) 

SHRI INDRAJIT GUPTA: The 
headquarter of our party offiCe has 
been entered by the pOlice there. They 
had committed vandalism there. They 
had been beaten up people, they had 
destroyed furniture; they had also man-
handled .... 

(InterTuptwns) •• 

MR. SPEAKER: Shrimati Sheila 
Kaul. 

(Interruptions) 

MR, SPEAKER: I do not know that. 

(Interruptions) 

MR. SPEAKER: Not allowed. 

(Intlerruptions) 

SHRl ATAL BIHARr VAJPAYEE: 
Chandigarh is a Union Territory. 

MR. SPEAKER: I know that. I have 
been livine in that city. 

(Interruptions) 

SHR,I ATA.L BIHAR! VAJPA YO: 
The Minister does not make a state-
ment in regard to 377. He does not 
give a reply in ~ ard to 377. (Inter-
ruptions) 

MR. SPEAKER: I thlnk he will do 
80. 

(Intet'TUptiona) 

•• Not recorded. 

MR. SPEAKER: I bave allowed Mr. 
Mam Ram BaI1"1. • 

(Intet'TUptiona) 

MR. SPEAKER: Shrimati Sheila 
Kaul. 

(Interruptions) 
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PROF. MADHU DANDAVATE 
What is your observation on this. 

MR. SPEAKER: He can bring it 
under 377. I have not allowed an ad-
journment motion on that. 

(Interruptions) 

MR. SPEAKER: I cannot allow it. 

PROF. MADHU DANDAVATE 
(Rajapur): There is no obligation on 
the part of the Minister to reply un-
der 377, 

MR. SPEAKER: You can raise it 
any other way; you can criticise the 
Government in any other way. But no 
adjournment motion can be allowed on 
this. There are daily certain things 
happening in this House. I am not 
going to allow adjournment motions. 
on these things. 

(Interruptions) 

SHRI INDRAJIT GUPTA: The 
Speaker of the state Assembly and the 
Chief Minister had said that this could 
not be discussed in the State Assembly 
because this is a matter concerning the 
Centre. We raised it bere. You do 
not pay any attention to this. (Inte.,.. 
,.upttons) 
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MR. 1;PEAKEI\: I am not goiD, to 
allow an adjournment motion on this. 

II 

(Inte",l£ptions ) 

12.13 hn. 

PAPERS LAID ON THE TABLE 

Annual Accounts of National Coun-
cil of Educational Research and Train-
ing, New Delhi for 1979-80 and Indian 
Institute of Technology. Delhi for 
1979-80. 

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KA UL): I beg to lay 
on the Table-

(1) A copy of the Annual Ac-
counts (Hindi version) of the 
National Council of Educational 
Research and Training, New Delhi, 
for the year 1979-80 together with 
Audit Report thereon. [Placed in 
Library. See No. LT-2696/81] 

(2) A copy of the Annual Ac-
counts of the Indian Institute of 
Technology, Delhi, (Hindi and 
English versions) fOr the year 
1979-80 together with Audit Report 
thereon under sub-section (4) of 
section 23 of the Institutes of Tech-
nology Act, 1961. [Placed in Lib-
-raT'll. See No. LT-2697/81]. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFA-
IRS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): On behalf 
of Shri Yogendra Makwana: 

An Explanatory Statement ivln~ 

reasons for immediate legislation by 
the State Of Nagaland (Amendment) 
Ordinance, 1981. 

I beg to lay on the Table an ex 
plana tory statement (Hindi and Eng-
lish versions) giving reeasoDS for 

immediate legislation by the State of 
· Nagaland (Amendment) Ordinance, 
1981. [Placed in LibTartl. See No. 
LT-2698 I 81). 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI P. 
VENKATA REDDY): On behalf of 
Shrimati Ram Dulari Sinha: 

An Explanatory Statement giving 
reasons for immediate legislation by 
the working journalists and other 
Newspapers Employees (ConditioIUI 
of Service) and Miscellaneous Pro-
visions (Amendment) Ordinance, 
1981. 

I beg to lay on the Table an ex-
planatory statement (Hindi and Eng-
lish versions) giving reaSOns fOr im-
mediate legislation by the Working 
Journalists and Other Newspaper 
Employees (Conditions of Service) 
and Miscellaneous Provisions 
(Amendment) Ordinance, 1981. 
[PZaced in Libra1"Y. See No. LT-2699I 
81]. 

Notification under Central Excise 
Rule, 1944. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): 

I beg to lay on the Table a copy 
of Notification No. GSR. 385 (E) 
(Hindi and English versions) pub-
lished in Gazette of India dated the 
8th June, 1981 together with an ex-
planatory memorandum making cer-
tain further amendment to Notifica-
tion No. 1005180-CE dated the 19th 
June, 1980, issued under the Central 
Excise Rules, 1944. [PlaCed in Librtz-
TY. See No. LT-2700181]. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): 

RAILWAYS AcclDDlTS (CoMPBHSA'rIOlf\ 
AMENDl\UNT RULJ:.. 1981: 


